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(b) it IC1, 
which "n*l..w,_,~ 
~ftd 

(o} the out-cOft\e1 of- the onference? 

THE WNISTER 0 ,li' N E 
(SHRI PRANAB MUKHERJEE) : (a) 
Y , Sir. 

(b) List of countries which parti-. 
cipated in the-- Conference ii given in 

• the statement attached. 

(C) The Conference took place 
against the background of a deteri-
orating World economic situation. 
Considerabl stre s waS', therefore, 
placed on strengthening the rO e of 
multilateral development institutions 
in tli ' development ptocess, parti-
cularly in low-income countries. 
The main issues discussed in 
the Conferen~e" related to 
IDA replenishments, IBRD lending; 
revisio of IMF Quo as and SDR allo-
cations. MinisterS' urged that speedy 
completion of IDA VII negotiations 
with t a renewed commitment to secure 
substantial increase in replenishment. 
They agre d that there was a need for 
a substantial increase in the IBRD 
lending programme. Early completion 
of the revision of 1MF Quotas and the . . 
need for a new ' alloeation of SDRs 
were also emphasized" in the Conffir-
el1ce. 

Statemen ' 

Name of the Countries ' which parti-
cillafed in th Conference of Com-

m nweal h Finance Ministera 
1. Antigua and Barbuda 
2. AU aUa 
3. The Bahamas 
4~ Bangladesh 
5. Barba Os 
6. 130 swana 
7. Britain 
8. Bennuda 
9. British Vitein ' Ialands 
10. Brunei 
11. Canada. 
12: .eo Isldncts 

13. Cyprus 
14. Dominica 
15. Fiji 

16. The Gambia 
17. Ghana 
18. Grenada 
19. Guyana 
20. India 
21. Jamaica 
22. Kenya 
23. Lesotho 
24. Malawi 
25. Malaysia 
26. Mauritius 
27. Nauru 
28. New Zealand 
29. Nigeria 
30. Papua New Guinea 
31. St. Kitts-Nevis 
32. Sf. Lucia .... 
33. st. Vincent and The Grenadines 
34. Seychelres / 
35. Sierra Leona 
36. Singapore 
37. Sol<>mon Islands 
38. Sri Lanka 
39. Swaziland ' 
41}. TanzanIa ' 
41. Tonga 
42. Trinidad and 'Tobago-
43. Uganda 
44. Vanuatu 
45. Zambia 
46. Zimbabwe 

Nominees of IFCt On Boards 01 
Management of Private Under-

takings 

1023. SHRI EM ANBA'RASU: Will 
the Minister of FrNANCE be ple-a sed 
t? state whether there are any guide-
lInes for 'the ' publiC' sector Industrial 
Finance COrporation of India in regard 
to the selection ot nominees and their 
ap ointment on th Boards of Ma-
nagement of private uti an? " 
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THE DEPUTY MINISTER IN THE 
MINIS·TRY OF FINAN .... E (SHiH 
JANARDllANA POOjARYj: The 
Go~rnment has issued guidelines to 
the all-India term lending financial 
institutions, including the ln ustrial 
Finance Corporation ot India, regard-
ing the nomination ot directors on 
the Boards of assisted concerns. The 
guidelines cover aspects like criteria 
for selection, remuneration and duties 
of the nominee directors, te. 

Criteria for Selection of nominees of 
ICICI on Boards of management of 

Private undertakings 

1024. SHRI ERA ANBARASU: 
Will the Minister of FINANCE be 
pleased to state the criteria that the 
Industrial Credit and Investment 
and Investment Corporation of India 
adopts in selecting the nominees and 
in putting them On the Boards of 
Management of private undertakings 
which have been helped financially by 
the Industrial Credit and Investment 
Corporation of India? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRl 
JANARDHANA POOJARY): The In-
dustrial Credit and Investment Corp~
ration of India (ICICI) selects the 
persons to be nomina ted on the Boards 
of mana,gement of the assisted con-
cerns from a common panel of nom-
inee directors drawn up the Industrial 
Development Bank of India (IDBI) 
with the approval of the Government. 
In terms of the existing guidelines 
issued by the Government to the fin-
ancial institutions, the panel drawn 
up by the IDBI should include persons 
of good reputation . having expertise 
in one or more of a variety of fields 
in industry drawn from different re-
gions of India. In selecting the nomi-
nee directors from the panel. ICICI 
takes into account the overall suitabi-
lity and experience and expertise ot 
the individual relevant to the indus-
trial activity and requirements of the 
assisted concern. 

NOIIlinM of JCICI aIHI IFCI 011 Boards 
. of IIlaD&,emeat Of cOIDIpaDiee 

102:5. SHRI :ERA 
Will the Minister oj 
pleased to state: 

ANBARASU : 
FINAN~ b~ 

(a) whether it is a fact that mQi 
of the nominees of Industrial credit 
and Investment Corporation of India 
and Industrial Finance Corporation 0( 
India on the Boards of Management 
of companies are abOve 60 years of 
age; 

(b) whether it is also a fact that' the 
ICICI and IFX;I permit their nominees 
to be on the Boards of Managements 
of more than 15 companies individual-· 
ly at a time; and 

(c) if so, whether this is due to 
paucity of suitably qualified and ex-
perienced people for these Dublic eec-
tor financial institutions on account of 
which nominees aged beyond 60 years: 
and in some cases even beyond 7() 
year~ are asked to represent the in-
stitutions on more than 15 Board! of 
Management at a time? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (~1 
JANARDHANA POOJARY): (a) Out 
of 124 persons who haVe been nomi-
nated by the Industrial Credit and In-
vestment Corporation of India (ICrCl) 
as nominee directors, 56 persons are ~ 
over 6'0 years of age. Out of 284 per-
sons, who have been nominated bv the 
trndustrlal Finarice" Corporation o.f 
India (IFel) , 123 persons are over 60 
years of age. 

(b) ~nerally, barring exception a! 
cases, the ICICI and IFCl do not 
anpoint a per90n as thefr norpinee en 
the Board of more than 4 companies-
at a time. 

(c) The All India tenn lendin2 in-
stitutions select eligible .persons for ' 
nomination from a common panel' 
drawn up by the Industrlal Devetop.. 
ment Bank of India and aPproved by-




